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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINC IPAL BENCH: NEW DELHI

v O.A. No. 40/94

New Delhi this the 4th @ay of August 1999

Hen'ble Mr. Justice V. Rajagopala Reddy, Vice~Chairman (3J)
Hon'ble Mr. R.K. Ahooja, Member (A)

1. Shri S.K. Malhotra,
S/o Shri D.R. Malhotra,
R/ o B-135, Nanakpura,
New Delhi.

2. Shri Surinder Kumar,
5/0 late Shri Nand tal,
R/ o 969, Sector 17
Faridabad (Haryanas

3. Shri Baldev Raj,
5/o late Shri Ushnak Rai,
7 R/o Sector IV, Quarter No. 356,
R.K. Puram,
New Delhi.

4., Shri S.€. Sarasuat,
/o Shri Suraj Bhan Sarasuwat,
R/ o 20/107, Noida
Distt. Faridabad (Haryana)
«..Applicants

(By Advocate: Shri $.3. Raturi proxy
for Shri G.D. Gupta)
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1. Union of India
through the Secretary to the
Gove rnment of India,
Ministry of Water Resources,
Shram Shakti Bhawan,
Rafi Marg,
New Delhi- 110 001.
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3. The Chairman,
Cent ral Water Commission,
Sewa Bhauwan,
R.Ke Puram,
New Oelhi- 110 066.

3. Union Public Service €ommission
throygh its Chaiman,
Dholpur House,
Shahjahan Road,
New Delhi- 110 0U11.

4. The Secretary to the
Gove rnment of India,
Ministry of Personnel, Public
Crievances & Pensions,
Department of personnel & Training,
North Block, New Delhi.
...Respondents

(By Advocate: None)

Ry




-2 -

(RDER (Oral) %

tearned proxy counsel for the applicant seeks

permission to withdraw the O.A. The OA is accordingly

dismissed as withdraun.

(v. Rajagopala Redd
Vice- Chairman (J

g)




